
FIR No. 09/2019
PS Spl Cell 
U/s 22/29 NDPS Act 
State Vs Neeraj Arora

15.02.2021

Matter heard through video conferencing.

Present: Sh. Dharam Chand, Ld. Substitute Addl. PP for the State 

through VC.

Ms Nandita Abrol, Ld. counsel for applicant/accused Neeraj 

Arora through VC.

As Ld. regular Addl.  PP for the State as well  as  IO are not

available today, accordingly, list this application for further arguments on

24.02.2021 at 1.00pm.

Copy of the order be uploaded on the website of New Delhi

District.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        15.02.2021



FIR No. 44/13
PS Spl Cell 
State Vs Vaibhav Gupta

15.02.2021

Matter heard through video conferencing.

Present: Sh. Dharam Chand, Ld. Substitute Additional PP for the State 

through VC.

Accused Vaibhav Gupta produced from JC through VC.

Sh Vineet Jain, Ld. counsel for accused Vaibhav Gupta 

through VC.

As   Ld.   regular   Addl.   PP   for   the   State   is   not   available,

accordingly, list this application for 18.02.2021.

Copy of this order be sent to jail superintendent to produce the

accused Vaibhav Gupta on said date through VC at 11am.

Copy of the order be uploaded on the website of New Delhi

District.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        15.02.2021



NCB Vs. Okonkwoh Monday Tony
Case No. 

15.02.2021

Present: Sh. Mukesh Malik, SPP for NCB.

Sh. M.F. Philip, Ld. Counsel for applicant/accused through VC.

At   request,   list   this  application  for   reply  and arguments  on

19.02.2021, date already fixed in this case.

Order be uploaded on Delhi District Courts Website.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        15.02.2021



FIR No. 182/19
PS Special Cell
State Vs. Naresh & Ors.
U/s 18/21/29 NDPS Act

15.02.2021

Present: Sh. Dharam Chand, Ld. Substitute Addl. PP for the State.

Sh. O.N. Sharma, Ld. Counsel for applicant/accused Mohd. 

Hashim through VC.

Regular   Ld.   Addl.   PP   for   State   is   not   available   today.

Accordingly, at request, list this application for arguments on 22.02.2021.

Order be uploaded on Delhi District Courts Website.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        15.02.2021



FIR No. 182/19
PS Special Cell
State Vs. Mohd. Hashim
U/s 18/21/29 NDPS Act

15.02.2021

Present: Sh. Dharam Chand, Ld. Substitute Addl. PP for the State.

Sh. O.N. Sharma, Ld. Counsel for applicant/accused Mohd. 

Hashim through VC.

Regular   Ld.   Addl.   PP   for   State   is   not   available   today.

Accordingly, at request, list this application for arguments on 22.02.2021.

Order be uploaded on Delhi District Courts Website.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        15.02.2021



SC No. 32/2020
State vs. Ismile @ Maqsud & Ors.

FIR No. 121/2019
PS: Barakhamba Road

15.02.2021

Present : Sh. Dharam Chand, Addl. PP for State, through VC.

Ms. Anjali Nehra, Counsel for applicant/ accused 

Ismile @ Maqsud through VC.

This is an application for extension of interim bail to

applicant/ accused Ismile @ Maqsud.

It is submitted in the application that the applicant is

in JC since 18.10.2019. The applicant is a father of one child. It

is  further  submitted  that  the  mother-in-law  of  applicant  was

taking care of his wife and infant girl but now the condition of

wife  and  girl  child  of  applicant  is  becoming  miserable.  The

applicant has been falsely implicated in this case. It is further

submitted that accused/ applicant had received a bullet shot in

his leg and the treatment given by jail authorities had not given

proper  relief  to  the  applicant.  It  is  further  submitted  that

applicant  is  facing  trouble  in  walking  and  standing.  The

applicant has stone in his kidney and he has a problem of blood

in his  urine  and motion.  The medical  documents  of  applicant

have  been  annexed  with  the  bail  application.  It  is  further

submitted that  earlier  vide  order  dated 19.10.2020,  applicant

was granted 45 days interim bail. However, due to pendency of

two  cases,  applicant  was  not  released  from  jail.  Now,  the

applicant is on bail in all cases. Hence, the present application. 

A  report  regarding  the  health  condition  of  the



applicant was called from the concerned jail authorities.

In the report, it is submitted that the applicant was

referred to higher referral  centre (DDUH) on 01.12.2020 and

05.12.2020  and  after  duly  examination,  he  was  prescribed

treatment from DDUH. It is further submitted that ailment of

pain in the left  toe and left  leg is  of  fluctuating nature.  It  is

further submitted that on 20.01.2021 and 10.02.2021, applicant

was  seen  by  the  jail  orthopedics  and  he  was  advised  to

undertake physiotherapy and analgesic. It is further submitted

that as per Jail orthopedist, applicant has no sign of foot drop

and there is sensory intact, EHL 3/5 and ROM of left ankle is

normal. 

It is submitted by ld. Counsel for accused/ applicant

that  earlier  accused/  applicant  was  granted  interim  bail  on

medical grounds. However, due to custody in two other cases,

applicant was not released from the jail. Now the applicant is on

bail in all case and hence, interim bail granted earlier may be

extended.

Per contra, ld. Addl. PP has contended that earlier

the  interim  bail  was  granted  to  the  accused  as  he  was  not

responding to the treatment given by the jail  authorities.  But

now his condition is improving. Hence, interim bail should not

be granted.

I have considered the rival submissions.

It  is  to  be  seen  that  earlier  vide  order  dated

24.08.2020,  interim bail  was granted to the applicant  for  the

reason that applicant was not responding to the medication and

was  required  to  be  sent  to  higher  centre  for  further



management.

However, the report submitted today shows that the

applicant was taken to higher centre and he has been advised

treatment and applicant is taking the advised treatment. 

Considering the report,  I  find that the applicant is

getting  proper  treatment  and  thus,  there  is  no  ground  for

extension or grant  of  interim bail.  The application at hand is

accordingly dismissed. Order be uploaded on website of Delhi

District Court.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi   

        15.02.2021

It   is   certified   that   Video   Conferencing   was   held   in   an
uninterrupted manner and during the proceedings, no objections were raised
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual
quality.

Reader/15.02.2021 



State vs. Ashim @ Hasim @ Hasim Baba & Ors.
FIR No. 78/2018

PS: Spl.Cell, Delhi
U/s 3 & 4 MCOC Act.

15.02.2021

Present : Sh. Dharam Chand, Addl. PP for State, through VC.

Insp. Rajesh Kumar is present on behalf of IO, 

through VC.

Accused Ashim @ Hasim produced from jail no. 2, 

through VC.

Accused Parmeet @ Sonu produced from jail no. 10, 

Rohini through VC.

Sh. M.M Khan, Ld. Counsel for accused Ashim, 

through VC.

Sh. Ghanshyam Tiwari, Ld. Counsel for accused 

Parmeet, through VC.

This is an application for extension of JC remand of

accused Ashim @ Hasim @ Hasim Baba s/o Sh. Rahish Ahmad

and accused Parmeet @ Sonu son of late Sh. Jagbir for a period

of five days.

In  the  application,  it  is  submitted  that  the  above

named accused are part of organized crime syndicate being run

by  gang  leader  Satyawan  Sehrawat  @  Sonu  Dariyapur.  This

organized crime syndicate is involved in a number of sensational

crimes  including  gruesome  and  inimical  murders,  extortion,

obstruction of public servants to deter them from discharge of

official  duties.  It  is  further  submitted  that  in  this  case,  four

accused  persons  namely  Satyawan  Sehrawat,  Naveen  Khatri,



Vijay Sehrawat and Sanjay Lakra were arrested.  It  is  further

submitted that the investigation in this case is going on. Some

more witnesses are to be examined. Efforts are also being made

to trace more victims of extortions and immovable and movable

assets of accused persons. Hence, the present application. 

Considering  the  submissions  made  in  the

application, accused (1) Ashim @ Hasim@ Hasim Baba son of

Sh. Rahish Ahmad r/o A-54, Street No. 1/2, Indira Vihar, Near

Tripal Factory, Mustafabad, Gokul Puri, Delhi and (2)  Parmeet

@  Sonu son  of  late  Sh  Jagbir  r/o  A-38,  Bhulla  Colony,

Kanjhawala, Delhi are remanded to JC till 20.02.2021. They be

produced through VC on 20.02.2021. Application at hand stands

disposed. Copy of order be given dasti to the IO. 

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi   

        15.02.2021

It   is   certified   that   Video   Conferencing   was   held   in   an
uninterrupted manner and during the proceedings, no objections were raised
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual
quality.

Reader/15.02.2021 


